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Shri Justice

ORD
V.S.Aggarwal:

Learned proxl- counse] fc,r respc,ndents states that
befor:e withdrawing the benef it of higher scaLe, the

r=espondents will issue a sliow c,ause notice to the

applicant and ttier=eafter, after= considering the reply uf
the applicant, an appropriate or=der siiiil_i he passe.i.

?. Keeliirig in u'iew this f air cr;ncessi on, the L1A -i s

disposed of . Tlie impiigned order is quashed. f t is
direct,ed lhat before withdrawing the tiigher scale ilrat
haLs been awarrded to ttie applicarit, if ariy, a show caiise

notice shal-I be issue'i. The repir shall be consi,iered

arid ther=eaf ter', a speakinE ordre-i. slialt be passed.

3. Subiect to afi;r'e'sairl' OA js di:;posed of '
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